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0 RDR 

The QDC No.38 of •99 has been disposed of by this Tribunal 

by an order dated 18. 11,99 on the ground that the appeal 

agalnst the order passed by this Tribunal was pending for 

decision before the High Court. It appears that this case  

has been li5ted in the cause list of to&ay  on mntionof_----1  
].d. coU13pelOr the alleged<yortemnr J 

Mr. B. Qiatterj ee for which the 	± 	hato àppea ' 

before this Tribunal unnecessarly today i.e. on 14.9. 2000. 

2. 	In view of the above, the applicant is directed to 

paY a cost of Is.200/- to the alleged contnners. The alleged 
order as per 

contnner is directed to omp comply with theLdecision of the 

Hon'ble High Court in this regard. 
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